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Affidavit in Reply to the Original Application on behalf of R.No.8

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL WZ BENCH PUNE

ORIGINAL APPLICATION NO 76 OF 2025

KALPESH CHANDRAKANT YADAV Applicant
Vs

UNION OF INDIA & OTHERS

Affidavit in Reply to the Original Application on behalf of R.No.8

[, Avinash Patil, Director, Town Planning of the PMRDA, having my office at Pune
Metropolitan Region Development Authority, Near Akurdi Railway Station, Pune

411044, do hereby file an Affidavit in Reply to the Main Application is as under:

The present Application is mainly filed on the ground that the R.No.10 (M/s Gro India
Realcon LLP) has not obtained prior EC, C to E and carried out illegal construction of
residential building at S.No.282/2 on the plot at measuring 8080 Sq.mt. at village —
Maan, Taluka — Mulshi, District — Pune within the local jurisdiction of PMRDA. The
R.No.8 would like to file an Affidavit in Reply to the Main Application as below:

1. Facts and Circumstances- The facts and circumstances in respect of grant of
necessary permissions are as under-

1.1.  The initial Commencement Certificate for residential and Commercial

Projects of the R.No.10 initially was granted on 17.11.2021 subject to

certain terms and conditions mentioned therein for 8080 sq.mt at on S.No.

po?
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282/2, Maan Village, Taluka- Mulshi, District-Pune subject to the condition
that proper demarcation should be made by showing proper internal roads
and also other open spaces. A copy of the initial CC/ Development

Permission dated 17.11.2021 is enclosed and marked as an Annexure R-
l.

1.2, The R.No.10 (PP) has applied to the Building Permission Department of
PMRDA for Revised Building Construction Permission for 8080 sq. mt. on
S.No. 282/2, Maan Village, Taluka- Mulshi, District-Pune. The PMRDA
through  Building Construction Department has granted further
Development Permission and Commencement Certificate dated
08.12.2022 with certain changes subject to certain terms and conditions
mentioned therein to be complied with before grant of regular
Development Permission. A copy of the said Development Permission

dated 08.12.2022 is enclosed and marked as an Annexure R-li.l

1.3. PMRDA has granted further Development Permission to the R.No.10
dated 28.02.2024 by making necessary revision in the earlier
Development Permission given for demarcation of the said plot.It was
observed that the area of BUA has been shown 17 236.69 sq.mt, for which
EC\was not required at the time of grant of earlier Development
Permission/ CC on 08.12.2022. Therefore, at the time of grant of further
Revised Development Permission on 28.02.2024. it was specifically
mentioned at Para 35 on last page, that the earlier permission granted on
08.12.2022 was for 17236.69 sq.mt. andtherefore, this permission was
granted to do construction without EC on account of less than 20,000
sq.mt BUA. However, while granting Revised Permission dated

e ..28 02.2024, the BUA has been shown 25,738.08 sq.mt. and therefore, it
y/a AN was made clear that no further construction shall be done beyond

7 |IJ"
» 2 S !

I_.jf,m» 172 6.69 sq.mtA copy of the said Development Permission dated

B [ NIRPHARARESG 02 2024 is enclosed and marked as an Annexure R-I.
| \ :| 1110, 691 /
" Exp. D e /o) p()&(
um.l 20 =/ ¢ //
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1.4.  However, after going through the aclual construction, it was observed that
total 26,460.48 sq.mt. (FSI+ Non-FSI) BUA - Construction has been
carried out. Therefore, by Order dated 26.06.2025, the Development
Permission granted on 28.02.2024 has been revoked. A copy of the

Revocation Order is enclosed and marked as aAnnexure R-IV.

Dated this 12" December, 2025 at PMRDA

(Avinash B. Patil)

irector, Town Planning of the PMRDA

S s e

VERIFICATION

I, Avinash Patil, Director, Town Planning of the PMRDA hereby verify the contents of
Para 1(1.1 to 1.4.) are true and correct to the best of my knowledge and belief. All
Annexures thereto are true office copies and true translation thereof as per office

record.

For and on behalf of R.No.8
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558 TRUE TRANSLATION FROM MARATHI TO ENGLISH OF COMMESSEMENT CERTIFICATE
DATED 17.11.2021 BY PMRDA IN ANNEXURE R-|

Outward No. BMU/Mau.Man/S. No. 282/2/P. No. 378/21-22 Date: 17/11/2021

To,
Grow India Realcon LLP
Through Partners: Shri. Vinit K. Goyal and Shri. Jaideep Dhananjay Modak
Address : A 102, ICC Trade Tower, Senapati Bapat Road, Pune 411016

A proposal for the sanction of a layout / building construction for a Residential and Commercial
Project on S. No. 282/2, area 8080.00 sq. m. in the village of Man, Taluka - Mulshi, District - Pune, has

been received by the Authority.

Subject to the documents submitted with the proposél and the terms and conditions mentioned in

Appendix ‘A’ enclosed herewith, the said proposal is granted Development Permission and

Commencement Certificate.

(With the appraval of Hon'ble Metropolitan Commissioner Sign/-
and Chief Executive Officer] For Metropolitan Commissioner
and

Chief Executive Officer.
Pune metropolitan Region Development Authority, Pune
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(For the Proposal for Residential and Commercial project on S, No. 282/2, area 8080.00 sq, m., at Mauje - Maan,

Taluka - Mulshi, District Pune)

(Enclosed with Letter No. 378/20-21 dated 17/11/2021 from Pune Metropolitan Region Development

1)

2)

3)

4)

5)

¥ '(f 6)

Authority, Pune)
Appendix ‘A’

It is mandatory to develop the land and undertake construction only as per the sanctioned map.
It will be mandatory to commence construction within a period of one year from the date of
granting this Development Permission and Commencement Certificate. The Authority must be
informed accordingly upon commencement of construction. Thereafter, if the said permission and
certificate are not renewed within the stipulated period as necessary, the permission and certificate
shall lapse.
The terms and conditions mentioned in the letter from the District Collector's Office, Pune, vide Ref.
No. Mulshi/NA/SR/24/2021, dated 27/05/2021, regarding the class of land, its occupation, tenure,
non-agricultural assessment, and encumbrances thereon, shall be binding on the
applicant/developer/landowner.
The permission is granted subject to the affidavit submitted by the applicant/developer/landowner
regarding the boundary of possession as per the measurement map dated 14/07/2020, Mo. R. No.
1828/20, and the ownership/possession of the land. The applicant/developer/landowner shall be
solely responsible for any individual or court disputes arising regarding the possession/boundary of
the said land or the building. Development shall not be permissible under this permission on any
land whose ownership/possession does not belong to the applicant/developer/landowner.
The applicant/landowner/developer shall be solely respansible for any financial institution's charge

(Bhoja) on the subject land.

Since the.Urban Land (Ceiling and Regulation) Act, 1976 has been repealed, the applicant has

-~ submitted a Srﬁscrlbed affidavit and bond (No. 840/2020) on a Rs. 500/- stamp paper, notarized by

2

Shri. Jitendra Kamble on 30/10/2020, for matters under this Act. The building permission is being

: gra.ntr_.*d subject to this affidavit and bond. The applicant/landowner/developer shall bear the entire

responsibility for the same. If the information in the said affidavit and bond is found to be false or
misleading, the ff:onstruction will be considered unauthorized and will be liable for action.

Before commencing any development work on the subject land, it is mandatory to demarcate the
layout on the ground and get it certified by the Land Records Department. After demarcation as per
the sanctioned layout, the area of the plot, road width, 10% amenity plot, and 10% open space
should not be less than what is shown in the sanctioned layout. If any change occurs, it will be
mandatory to get the layout sanctioned again. No development can be done without submitting a

copy of such certified layout to the Authority and obtaining its final approval.

55
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56Q (For the Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mouje - Maan,
Taluka - Mulshi, District Pune)

Additionally, if the landowner/developer needs to transfer the internal roads, amenity area, and the
area affected by the sanctioned regional plan roads/road widening, to the concerned planning authority
in exchange for increased Floor Space Index (FSI), it will be mandatory for the landowner/developer to
apply formally to the concerned Land Records Department for the measurement of such ancillary area
at their own expense. Thereafter, the landowner/develaper shall, at their own expense, execute the sale
deed for the land under such area in favor of the concerned planning authority and shall be eligible to
apply for increased FSI for that area with the relevant construction map and documents, along with the

7/12 extract and the actual site possession (of that area).

8) The sanction is for the combined area of S. No. 282/2, 8080.00 sq. m., included in the sanctioned
map. It is mandatory for the applicant/developer/landowner to submit thé 7/12 extract and
measurement map regarding the consolidation of the area mentioned above.

9) The front, rear, and side marginal distances shown in the sanctioned map must be kept permanent
and open on the site.

10) The use of the building must be strictly for the Residential and Commercial purposes as permitted.
Prior approval is required to change the use.

11) It is mandatory to submit the Non-Agricultural (NA) permission and a certificate from the licensed
Architect/Engineer/etc., when applying for plinth inspection. For the Occupancy Certificate, an
updated 7/12 extract / Property Card and measurement map showing the consolidation/subdivision
must be submitted.

12) If further construction is carried out after the completion of the plinth as per the sanctioned map,
without obtaining the Plinth Inspection Certificate, such construction will be considered
unauthorized and liable for penal action.

13) The roads, open spaces, and classified/regional plan roads/road widening areas shown in the layout
must Ee kept open for use by the general public and neighboring landowners.

14) The applicant/developer/landowner must develop the roads, drains, open spaces, etc., in the layout
at their own expense and satisfactorily on the site before distributing the plots/flats.

15) The number of floors and height of the proposed construction must not exceed what is shown on
the sanctioned layout/construction maps.

16) The area of the proposed construction, the total construction area (including any existing

construction on the plot), amenity area, and Regional Plan roads/road widening area must be
A %

actually present on the site as shown in th_e’map.- ' - B \
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(For the Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mouje - Maan,
Taluka - Mulshi, District Pune)

17) No construction that obstructs the natural flow of the drain/river on or adjacent to the site can be
undertaken. Similarly, unauthorized changes to the ground surface (topography) of the land cannot
be made while developing the said land. If an accident occurs due to development in violation of this
condition, the applicant/developer/landowner shall be responsible.

18) The stilt should not be enclosed in the future. Also, the stilt must be used only for parking.

19) The developer and supervisor shall be jointly responsible for carrying out the development on the
site as per the Structural Design prepared by the Structural Engineer/Designer.

20) This permission is granted subject to the affidavit provided by the applicant/developer/landowner
bond (No. 838/2020) on 30/10/2020. It is mandatory for the applicant/developer/landowner to
comply with all the rules of the Certified Development Control and Promotion Regulations and the
safety standards prescribed by the Bureau of Indian Standards. (Rule No. 7.1)

21) As per the instructions from the Government Urban Development Department vide letter no. TPV-
4308/4102/P.No.359/08/Navi-11 dated 19/11/2008, the applicant/developer/landowner and the
Architect have mentioned the total carpet area of each flat in the construction map. The Architect
and the applicant/developer/landowner shall be jointly responsible for any errors, mathematical
mistakes, etc., regarding the stated carpet area.

22) If the competent authority/Gram Panchayat that was assured does not provide the necessary
drinking water facility for the proposed building/development, the applicant/developer/landowner
must complete the necessary provision for drinking water at their own expense before the actual
use/transfer of flats in this project.

23) Similarly, it will be mandatory to make proper arrangements for sewage and sanitation‘before the

R

actualuse It will be necessary to provide separate containers for wet and dry garbage on the site.

pars

‘The applic Qt/deueluper/landowner must establish a vermicampost project for biodegradable wet

-

garbage‘alt'th\eir own expense.
24) The area ofithe said land is mare than 500 sq. m. Therefore, it will be mandatory for the
appllcam/developer/landowner to undertake tree plantation at the rate of one tree for every 80 sq.
m. of area and ensure its upkeep.
: __2;_5_)-/11 will be mandatory to use fly ash during construction as per Government instructions.
26) The applicant/developer/landowner must install a solnlr water heating system at their own expense

befare the building's use,

561
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(For the Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 5q. m., at Mouje - Maan,
Taluka - Mulshi, District Pune)

27) It is mandatory for the applicant/developer/landowner to erect a West Water Treatment Plant and

it is necessary to reuse the water for the garden and tree upkeep.

28) After the completion of construction of any building for which a Commencement Certificate is
granted, if the applicant/developer/landowner commences partial/full use of any part of the
building without submitting the application for completion as per Rule No. 7.5 and obtaining the
Occupancy Certificate as per Rule No. 7.6 of the Approved Development Control and Promation
Regulations, the applicant/developer/landowner shall be liable for action.

29) Regarding Special Buildings as per Clause No. 6.2.6.1 of the Certified Development Control and

Promotion Regulations:

a) As per Clause No. 12.6 (b) of the Certified Development Control and Promotion Regulations,
it is mandatory for the applicant/developer/landowner to design and develop a 6.00 m wide
pathway around the proposed building that can bear the load of a fire engine weighing at
least 45 tons.

b) As proposed by the applicant/developer/landowner, all high-rise buildings must be on a stilt,
and the parking facility must be proposed as per Clause No. 16.1 of the Certified

Development Control and Promotion Regulations.

c) If changes are required in the planning of buildings taller than 15 m by the Chief Fire Officer of
Pune/Pimpri-Chinchwad Municipal Corparation/Directar, Maharashtra Fire Services, Mumbai/
PMRDA (as per Note (ii) of Regulation No. 4 of the UD Department's notification dated
28.8.2009, revised approval must be obtained. One staircase and t’Jne lift in each building must
be fire-resistant as per the National Building Code (NBC) provisions. he applicant/developer
/landowner must fulfill the terms and conditions in the Provisional Fire N.O.C. given by PMRDA,

Pune, letter Nos. FPM/194/2021 dated 01/11/2021.

d) Compliance with the provisions of Clause No. 6.2.6.1 and Part-4 regarding fire prevention
measures in the Certified Development Control and Promotion Regulations shall be

mandatory for the applicant/developer/landowner. T
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(For the Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mauje - Maan,
Taluka - Mulshi, District Pune)

e) The applicant/developer/landowner must provide the necessary water supply for fire
prevention in addition to the normal use water supply, at their own expense and
responsibility.

f) It is necessary to provide lift facilities as per Clause No. 18 of the Certified Development
Control and Promotion Regulations.

g) The Structural Design of such buildings must be earthquake-resistant. The
applicant/developer/landowner must submit a Structural Stability Certificate from a
registered Structural Engineer to the concerned Fire Officer and this Authority.

h) Before issuing the Occupancy Certificate, it will be mandatory for the
applicant/developer/landowner to submit the Final No-Objection Certificate from the Fire
Department, confirming that all fire systems and facilities have been provided and are in
good working condition. '

i) The No-Objection Certificate and accompanying maps have been authenticated vide letter
no. FPM/194/2021, dated 01/11/2021, from the Pune Metropolitan Region Development
Authority, Pune. If changes are made to such planning while granting approval in the said
maps, it is mandatory to obtain a revised No-Objection Certificate from the concerned Chief
Fire Officer/Director.

30) The contractor or building developer must provide temporary facilities like sheds, toilets, drinking
water, and a créche for pregnant women, lactating mothers, and children aged 0 to 6 years among
t.he laborers working at the site of large building construction.

31) Restrictions on building height have been imposed by the Central Government's Ministry of Civil
Aviation notification No. G.S.R. 751 (E) dated 30/09/2015. As per the Aviation Department's Color
Coded Zoning Map, the proposed site is included in thé N6 Zone. The permissible height there is 737
m. The MSL of the said site as per the Authority's ELU map is 600. And the maximum building height
is 35 m. Therefore, the total MSL is 635 m. Thus, there is no need to obtain a No-Objection
Certificate from the Aviation Department. However, in the future, if required in connection with
these restrictions, it will be mandatory for the app[Icant/devel_gper/lan_dgwner to obtain Defence
NOC from the Ministry of Defence. g ‘//;_; "?\*i:.\

" 32) Inthis case, no residential use will be permitted in the 3réa s}h?wn as 20% com{rlert:lal use.

- 33) The appllcant has deposited 34% of the total amount for Labodr\Cess which is 1,31 J70/— (Rupees One

|1 tden f) ] v .\‘.
[ Yo e 'r-'f

Lakh thirty one Thousand five Hundred Seventy Only), vllde Ghalfan No. LWCS/SSB dat,ed 25/10/2021 at

.’ :
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(For the Proposal for Residential and Commercial project on 5. No. 282/2, area 8080.00 sq. m., at Mouje - Maan,
Taluka - Mulshi, District Pune)

this stage. The remaining 66% must be deposited at the time of Plinth Inspection Certificate/Occupancy
Certificate, considering the prevailing annual value rate of construction.

34) Publication of the draft development plan of Pune Metropolitan Region under Section 26(1) of the
Maharashtra Regional and Town Planning Act 1966 by the Authority on 02/08/2021The said industrial
estate is included in the said draft development plan and as per the draft development plan, itis 18.0
m.Facing the road width and being affected by the 3.0 m. road width. In this regard, the development
plan has been designed and submitted for calculation through the department.The said proposal has
been previously approved and now, the area due to increased road width has not been used for
calculating the net land area. However, it will be mandatory for the applicant to keep the said area free
at all times by indicating the said road width on the map.lt will be mandatory for the applicant to hand
over the said road width area to the authority free of cost.

35) As per the draft development plan, 18.0 m. road width has been shown and no deduction has been
made but since the amenity area is affected by the said road, an additional 148.28 sq. m. area has been
added in addition to the road width.An additional amenity area is proposed pointing towards the south.
it will be mandatory for the applicant to transfer the amenity area in accordance with the decision
made in the draft development plan.

36) If any balance amount for Scrutiny Fee, Premium Fee, Development Fee, Security Deposit, and Labour
Welfare Cess, etc., arises in the future, the applicant is bou nd to deposit the said amount with the
Authority.

37) If any information or dacuments submitted by the applicant are found to be false or misleading, this
Development Permission and Commencement Certificate will be deemed canceled.
38) The following terms and conditions are included as per the guidelines of the INDIAN AIRFORCE
AERODROMES. .
a) If any information or documents submitted by the appl_li,cant:_i_n-il\ppe‘r}dix C and F are found to

be false/misleading, the present development pefmissj_cjn:and__E_6:11ﬁ\ﬂfencement certificate

w 2 NN
shall be deemed cancelled. o am® Fav \
‘I_r' ."II - -.-".' .‘ . - :r ,_..\I ’ ‘;-’ '\\
e S e O SY !
\'; .,.5 0; o Oy & i _,-J
iy 55 - /i
1 ."' - I j
X .
\L}’ry\ frp -
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(For the Proposal for Residential and Commercial project on 5. No. 282/2, area 8080.00 sq. m., at Mouje - Maan,
Taluka - Mulshi, District Pune)

b) The following terms and conditions as per Appendix D1 shall be binding on the applicants.

c) If residents complain due to vibration/damage and noise pollution arising near the
aerodrome, no compensation will be permissible.

d) No additional construction such as radio/lightning arrestor/pipes/water tanks and others can
be proposed other than what is shown in the sanctioned map.

e) As per Appendix D3, it will be mandatory for the applicant to provide proper obstruction
marking and lighting as mentioned in ICAO Annex 14 and IS 5613 Chapter 6, and it will be
necessary to change/maintain/repair them from time to time as per the rules.

f) As per Appendix E, if foreign nationals are working in the said project, it will be mandatory
for the applicant to submit the details and relevant documents regarding them from time to
time.

Two sets of the layout/construction maps accompanying the proposal have been counter-signed

and attached, and all other documents accompanying the proposal are retained for the

Autharity's records.

{With the approval of Hon'ble Metropolitan Commissioner Sign/-
and Chief Executive Officer) For Metropolitan Commissioner
and

Chief Executive Officer.
Pune metropolitan Region Development Authority, Pune
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/ TRUE TRANSLATION FROM MARATHI TO ENGLISH OF COMMESSEMENT CERTIFICAT@B‘75
DATED 08.12.2022 BY PMRDA IN ANNEXURE R-

To,
Grow India Realcon LLP (Through Partners)
Partners: Shri. Vineet K. Goyal and Shri. Jaideep Dhananjay Modak
Address: R. A 102, ICC Trade Tower, Senapati Bapat Road, Pune 411016

The application for the revised layout/building construction proposal for a
Residential and Commercial Project on Survey No. 282/2, area 8080.00 sq. m., at Mouje - Maan, Taluka -
Mulshi, District Pune, has been received by the Authority. Permission Granted: Development
Permission and Commencement Certificate are hereby granted for the said proposal, subject to the

documents submitted with the proposal and the terms and conditions mentioned in the accompanying

Appendix 'A".
{With the approval of Hon'ble Metropolitan Commissioner Sign/-
and Chief Executive Officer) Far Hon. Metropolitan Commissioner

and
Chief Executive Officer.

Pune metropolitan Region Development Authority, Pune
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(For the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mouje .
Maan, Taluka - Mulshi, District Pune) R
1
i f
File [Challan| Challan | Challan Name R Date of | Date o Journal/UTRNo  |Remark
Number| No | Type | Year Issue | Payment
Grow India 03
2021- | Realcon LLP Th "~ | 06-Jan- PAID
1174 1174 SCRF Jan- 10039224
2022 Mr. Vineet K 125910 2022 | OK
2022
goyal
Grow India 15
2022- | Realcon LLP Th | 15-Nov- PAID
1174 161 PRMM 405760 Nov- BKIDY22319896869
2023 | Mr. Vineet K 2022 | OK
2022
goyal
Grow India i
2022- | Realcon LLP Th "~ | 15-Nov- PAID
1174 673 DEVF 639560 Nov- BKIDY22319897740
2023 | Mr. Vineet K 1 2022 | OK
2022
goyal
Grow India 15
2022- | Realcon LLP Th "~ | 15-Nov- PAID
1174 716 LWCS of'l 308830 Nov- Y BKIDY22319899395
2023 Mr. Vineet K 2022 | OK
2022 .
govyal
Grow India 15
1174 | 21 | Tore | 2023 | RealcontPTh 1o og00 | mov- | 2N | gkipv223issgases | PAP
2023 Mr. Vineet K 2022 | OK
2022
goyal
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(For the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mou1e577
Maan, Taluka - Mulshi, District Pune)

(Reference PMRDA, Pune Letter No. 1174/21-22 dated 08/12/2022)

(Terms and Conditions) Appendix 'A'

1) The development and construction of the site must be done strictly as per the sanctioned map.
2) Construction must be commenced within one year from the date of this Development Permission and

Commencement Certificate. The Authority must be informed upon commencing the construction. If

the permission/certificate is not renewed within the stipulated period, it will lapse.

3) The terms and conditions mentioned in the Collector Office, Pune letters No. NA/SR/120/4 dated
02/11/2004 and Mulshi/NA/SR/24/2021 dated 27/05/2021 regarding the land's classification,
occupancy, tenure, non-agricultural assessment, and any encumbrances will be binding on the
applicant/developer/landowner.

4) The permission is granted subject to the affidavit submitted by the applicant/developer/landowner
regarding the boundary of the site as per the measurement map (Survey date 14/07/2020, letter No.
1828/20) and the ownership/possession of the land. The applicant/developer/landawner will be solely
fesponsible for any personal/court disputes related to the possession/boundary of the land or the
building. Development will not be permitted on any land whose ownership/possession does not
belong to the applicant/developer/landowner.

5) The applicant/landowner/developer will be fully responsible if there is any lien (Bhoja) of financial

institutions on the subject land.

6) Since the Urban Land (Ceiling and Regulation) Act, 1976 has been repealed, this construction
permission is granted subject to the affidavit and bond no. 380/21, on @ 500/- stamp paper, notarized
before Shri. Hemant Tanpure on 27/12/2021, submitted by the applicant. The

appI|cant/IandJowner/_developer will bear full responsibility, and if the information in the affidavit and

]

bond |s;fou?c( be falsé or. mlsleé ing, the construction will be considered unauthorized and subject
F' “ £ ¢ .r \. \ﬁﬂ"‘\
[ I,.\ h

to actn.j)n Before starting any E\{q opment work, the layout must be certified by the Land Records

Depart?héﬁp on the 5lte _’- M, /

‘\ﬁ ‘}5& ):L"
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Maan, Taluka - Mulshi, District Pune)

7) After demarcation, the plot area, road width, 10% amenity plot, and 10% open space area must not be\
less than what is shown in the sanctioned layout. Any change in the area will require re-sanctioning of
the layout. No development can be carried out without submitting a copy of such certified layout to
the Authority and obtaining final sanction. If areas affected by internal roads, amenity areas, and
sanctioned Regional Plan roads/road widening are to be handed over to the planning authority in
exchange for increased Floor Space Index (FSI), the landowner/developer must formally apply to the
concerned Land Records Department for measurement at their own expense. The applicant will be
eligible to apply for increased FSI for such areas only after the landowner/developer executes a sale
deed for the land in the name of the concerned planning authority, submits the 7/12 extract, and
physically hands over possession of the site, along with the necessary construction plans.

8) The approval is for the amalgamated area of Survey No. 282/2, total area 8080.00 sq. m.. The

applicant/developer/landowner must submit the 7/12 extract and measurement map regarding the

amalgamation of the said area.

9) The front, rear, and side margin distances shown in the sanctioned map must be permanently
maintained and kept open on the site.
10) The use of the plots and the proposed building is strictly restricted to the Residential and Commercial

use permitted\ag per the sanctioned map. Prior approval from the Authority must be obtained for any
‘-\_\\.\‘n

NN
change in the use ofithe building.

[/ 11) While applying for plinth inspection, submission of the Non-Agricultural (NA) permission and a

| [

\ . certificate from the licensed Architect/Engineer/Structural Engineer/Supervisor is mandatory. For the
._"f' J i

«
1

\.C'Occupancy Certificate (OC) application, an updated 7/12 extract/Property Card and measurement map

sho@i‘ﬁﬁ“éﬁﬁlgamation/subdivision in the Revenue Land Records, as per the construction proposal,

must be submitted.

12) If further construction is carried out after the plinth level without obtaining the Plinth Inspection

Certificate, the construction will be considered unauthorized and liable for penal action.
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(For the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sqg. m., at Mouje -
Maan, Taluka - Mulshi, District Pune)

13) The roads and open spaces in the layout, as well as the areas affected by the classified Regianal Plan
roads/road widening, must be kept open for use by the general public and adjoining landowners.

14) The roads, drains, open spaces, etc., in the layout must be developed satisfactarily on the site at the
applicant's/developer's/landowner's own expense before distributing the plots/flats.

15) The number of floors and the height of the proposed construction must not exceed what is shown in

the sanctioned layout/construction map.

16) The area of the proposed construction, the total construction area (including any existing construction
on the plot), the amenity area, and the Regional Plan roads/road widening area must be physically
present on the site as shown in the map.

17) No construction shall be carried out that obstructs the natural flow of the nallah (drain) or river .
in/adjacent to the site. Unauthorized changes to the site's topography are not permitted during the
development. The applicant/developer/landowner will be responsible for any accident occurring due
to a violation of this condition.

18) The stilt area should not be enclosed and must be used exclusively for parking.

19) The developer and supervisor will be jointly responsible for carrying out the development on the site

as per the Structural Design prepared by the Structural Engineer/Designer.

20) This permission is granted subject to the affidavit dated 27/12/2021, No. 372/21. Compliance with all

regulations of the Certified Development Control and Promotion Regulations and the safety standards

prescribed by the Bureau of Indian Standards (BIS) is mandatory (Regulation No. 7.1).
21) As per the Government Urban Development Department's directions dated 19/11/2008, Instruction

No. TPV-4308/410?./Pr.Kr.359/03/Naw'|-11, the applicant/developer/landowner and the architect have

,'I

spet:lfled thg total Carpet Area qf each flat in the construction map. The architect and the

r;f.r*"a ""j‘

’ . g JJ
apphcant/developer/landOW)wer

1";[':]" i - D

regardipg the Stated Carngl Are /

ill be jointly responsible for any figures, mathematical errors, etc.,

y
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Maan, Taluka - Mulshi, District Pune) \
22) If the competent authority/Gram Panchayat does not provide the necessary drinking water facility,
the applicant/developer/landowner must arrange for the required drinking water facility at their own

expense before the actual use and prior to the transfer of flats. Similarly, a suitable arrangement for

sewage and sanitation must be made before actual use.

23) Separate containers for wet and dry waste must be provided on the site. The

applicant/developer/landowner must establish an earthworm compost project (Gaandul Khat Prakalp)

for the waste at their own expense.

24) Since the area of the said land is more than 500 sq. m., the applicant/developer/landowner is bound to

plant one tree for every 80 sq. m. of area and ensure its upkeep.

25) The use of fly ash is mandatory for construction as per government directives.

26) The applicant/developer/landowner must install a solar water heating system at their own expense
before the building's use.

27) The applicant/developer/landowner is bound to set up a Waste Water Treatment Plant and reuse the
water for gardening and nurturing trees.

28) After the completion of any building for which a Commencement Certificate has been issued, if the
applicant/developer/landowner uses the building, partially or fully, without submitting the completion

application as per Regulation No. 7.5 and obtaining the Occupancy Certificate as per Regulation No.

7:6; they w Tillhgiiable for action.

29) Regarding Specia;I\Bindings as per Provision No. 6.2.6.1:

| Z a) Als pel.r Provision No. 12.6 (b), the applicant/developer/landowner is bound to design
\"- . . a:nd develop 6.00 m wide pathways around the proposed building that can bear the
"x\ load of a fire engine weighing at least 45 tons.

b) As proposed, all tall buildings must be on stilts, and parking facilities must be proposed

as per Provision No. 16.1.
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(For the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at M?mﬁ
Maan, Taluka - Mulshi, District Pune)

c) If changes are required in the planning of buildings taller than 15 m by the Chief Fire
Officer of Pune/Pimpri-Chinchwad Municipal Corporation/Director, Maharashtra Fire
Services, Mumbai/PMRDA (as per Note (i) of Regulation No. 4 of the UD Department's
notification dated 28.8.2009), revised approval must be obtained. One staircase and
one lift in each building must be fire-resistant as per the National Building Code (NBC)
provisions. he applicant/developer /landowner must fulfill the terms and conditions in
the Provisional Fire N.O.C. given by PMRDA, Pune, letter Nos. FPM/194/2021 dated
01/11/2021 and FPK/348/2022 dated 30/11/2022.

d) Fulfilling the requirement of Provision No. 6.2.6.1 and complying with the fire-
prevention measures in Part-4 is mandatory.

e) The water supply for the fire-prevention system, in addition to the regular water
supply, must be arranged by the applicant/developer/landowner at their own expense
and responsibility.

f) Lift facility must be provided as per Provision No. 18.

g) The Structural Design of such buildings must be earthquake-resistant. A certificate from
a registered Structural Engineer regarding the building's Structural Stability must be
submitted to the Fire Officer and the Authaority.

h) Before granting the Occupancy Certificate, the applicant/developer/landowner must
submit the final No-Objection Certificate from the Fire Department, confirming that all
fire-fi;hting systems are functional.

. i);: ‘Jh ' Ob_;ééfion Certificate and accompanying maps have been authenticated by
2 PG
) /F’MHDA“PUne, Ie'g‘\t\er Nos. FPM/194/2021 dated 01/11/2021 and FPK/348/2022 dated

-_- '.--a,..

';'\'I'?" 30/11/2022 'If modlflcatlons occur during the approval, a revised No- -Objection

'(4
B Bl .r_

Certlflcate from the concerned Chief Fire Officer/Director must be obtained.

\ ?A-i# "j.!v“ '/:r.
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Maan, Taluka - Mulshi, District Pune) \

30) The contractor or construction developer must provide temporary facilities like sheds, toilets, drinking

water arrangements, créches, etc., for pregnant women, lactating mothers, and children aged 0 to 6
years working at the large construction site.

31) The Ministry of Civil Aviation, Government of India, imposes restrictions on the height of buildings.
The proposed site is in N6 Zone (as per the revised Color Coded Zoning Map) with an allowable height
of 737 m. The site's Mean Sea Level (MSL) is 630 m. The maximum height of the residential building is
40.00 m, resulting in a total MSL of 670 m. Therefore, a No-Objection Certificate from the Aviation
Department is not required. However, the applicant/developer/landowner is bound to obtain a
Defence NOC from the Ministry of Defence if required in the future regarding these restrictions.

32) As per the draft Development Plan published on 02/08/2021, the property (S. No. 282/2) at Mouje
Maan is included in the Industrial Zane. The property faces the 18m Regional Plan Road and is affected
by a 3.00m road widening. The amenity area has been transferred to the Authority vide Deed No.
14350/2022 dated 22/07/2022, and Double FSI has been utilized accordingly.

33) ATDR area of 1292.09 sq. m. obtained through the formula is utilized against a TDR area of 949.14 sq.
m. vide Deed No. 18062/2021 dated 23/11/2021, and the proposal for utilizing the TDR has been
approved.

34) As per the letter from the Industrial Development Corporation, dated 15/04/2021, the Corporation

—

supplieEWater to Maan Gram Panchayat. The sanctioned water quota for the Gram Panchayat is 229

cu. m./day, and\the current average usage is approximately 300 cu. m./day. Since the letter mentions

water supply to Maan Gram Panchayat (without specifying the project) and this project is included in

/

Maan village, trH’e TDR utilization proposal has been approved subject to this letter.

N\ 35)The termsahd conditions of the previous Development Permission and Commencement Certificate

—

dated 17/11/2021 will be binding on the applicant/developer.
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(For the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mouje - 5‘83
Maan, Taluka - Mulshi, District Pune)

36) The applicant has deposited 34% of the total amount for Labour Cess, which is @ 3,08,830/- (Rupees

Three Lakh Eight Thousand Eight Hundred Thirty Only), vide Challan No. LWCS/716 dated 16/11/2022

at this stage. The remaining 66% must be deposited at the time of Plinth Inspection

Certificate/Occupancy Certificate, considering the prevailing annual value rate of construction
37)If any balance amount for Scrutiny Fee, Premium Fee, Development Fee, Security Deposit and Labour

Welfare Cess, etc., arises in the future, the applicant is bound to deposit the said amount with the

Authority.

38) If any information or documents submitted by the applicant are found to be false or misleading, this

Development Permission and Commencement Certificate will be deemed canceled

39) The following terms and conditions are included as per the guidelines of the INDIAN AIRFORCE

AERODROMES:

a) If any information or documents submitted by the applicant in Appendix C and F are found to

be false/misleading, this Development Permission and Commencement Certificate will be

deemed canceled.

b) The terms and conditions as per Appendix D1 will be binding on the applicants

c) No compensation will be admissible if residents complain about vibration/damage and noise

pollution caused by aircraft operations in the vicinity.

d) No additional construction, such as radio lightning arresters/pipes/water tanks and others,

other than what is shown in the sanctioned map, can be proposed.
e) As 'pérﬁrjbe'ndifDS, the applicant is bound to provide appropriate obstacle marking and

7\ ’
/7 / /

f':'/’lrghtlng as stlpulated ]n ICAO Annex 14 and IS 5613, Chapter 6, and is required to
; . . J iy /1

0 - UJ .r“- D
¥ I modlfy/malntaln and /epalrthem from time to time as per the regulations.

‘J @ A \;
‘f),}As per/ﬁ.ppendlx E/f foreign workers are employed in the project, the applicant is bound to

L |’-..

Ka
sibmit details’ and relevant documents from time to time.
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5 l;:car the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mouje -
Maan, Taluka - Mulshi, District Pune)

L

Two sets of the layout/construction maps accompanying the proposal have been counter-signed

and attached, and all other documents accompanying the proposal are retained for the Authority's

records.
(With the approval of Hon'ble Metropolitan Commissioner Sign/-
and Chief Executive Officer) For Hon. Metropolitan Commissioner

and
Chief Executive Officer.
Pune metropolitan Region Development Authority, Pune
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jTTRUE TRANSLATION FROM MARATHI TO ENGLISH OF COMMESSEMENT CERTIFICAT 1
DATED 28.02.2024 BY PMRDA IN ANNEXURE R-III

To,
Grow India Realcon LLP

Through Partners: Shri. Rajesh K. Goyal and Shri. Jaideep Dhananjay Modak
Address: A 102, ICC Trade Tower, Senapati Bapat Road, Pune 411016

A proposal for the sanction of a layout / building construction for a Residential and Commercial
Project on S. No. 282/2, area 8080.00 sq. m. in the village of Man, Taluka - Mulshi, District - Pune, has
been received by the Authority. Subject to the documents submitted with the proposal and the terms

and conditions mentioned in Appendix ‘A’ enclosed herewith, the said proposal is granted Revised

Development Permission and Commencement Certificate.

(With the approval of Hon'ble Metropalitan Commissioner Sign/-
and Chief Executive Officer) For Hon. Metropolitan Commissioner
and

Chief Executive Officer.
Pune metropolitan Region Development Autharity, Pune
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Maan, Taluka - Mulshi, District Pune) \
File [Challan|Challan | Challan Naria Arriouit Date of | Date of Journal/UTR No Remark |
Number| No Type Year Issue |Payment
Grow India
Realcon LLP 09-
2023- 11-Jan- PAID
2112 2112 SCRF 2024 thr Rajesh 172930 Jan- 20;4 BKIDY24011873544 l oK
Goyal & 2024
Other 1
Grow India
R - i
2023 ea|c0|.1 LLP 16 20 PAID
2112 1443 | DCSC 2024 thr Rajesh 29790 Feb- Feb- BKIDY24051800508 | oK
Goyal & 2024 2024
Other 1
Grow India
R - N
2023- ealconf. LLP 16 20 PAID
2112 1444 DCPR 2024 thr Rajesh 7918360 | Feb- Feb- BKIDRS2024022800798348 | OK
Goyal & 2024 2024
Other 1
Grow India
Realcon LLP 16- 21-
2023- . PAID
2112 31 ANCF 2024 thr Rajesh 9551800 Feb- Feb- BKIDR52024022100626988 | oK
Goyal & 2024 2024
Other 1
Grow India |
Realcon LLP 16- 20- |
2023- ; PAID
2112 1550 | DEVF 2024 thr Rajesh 2414910 | Feb- Feb- BKIDR52024022000801450 | oK
Goyal & 2024 2024
i = Other 1
_ \ Grow India
'] Realcon LLP 16- 20-
: 2023- . PAID
112 1211 | ADEV 2024 thr Rajesh 2414910 | Feb- Feb- BKIDRS2924922008842226 | OK
Goyal & 2024 2024
o Other 1
\ -
N Grow India
T~ 2023- Realcon LLP 16- 20- PAID
2112 1520 | LWCS 2024 thr Rajesh 2940620 | Feb- Febh- BKIDR52024022000834109 | OK
Goyal & 2024 2024
Other1
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/(For the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Mcuje@3
/ Maan, Taluka - Mulshi, District Pune)

(Enclosed with Letter No. 2112/23-24 dated 28/02/2024 from Pune Metropolitan Region
Development Authority, Pune)
Appendix ‘A’
1) It will be mandatory to develop the land and undertake construction only as per the sanctioned map.
2) It will be mandatory to commence construction within a period of one year from the date of
granting this Development Permission and Commencement Certificate. The Authority must be

informed accordingly upon commencement of construction. Thereafter, if the said permission and

certificate are not renewed within the stipulated period as necessary, the permission and certificate

shall lapse.

3) The terms and conditions mentioned in the letter from the District Collector's Office, Pune, vide Ref.
No. Mulshi/NA/SR/24/2021, dated 27/05/2021, regarding the class of land, its occupation, tenure,
non-agricultural assessment, and encumbrances thereon, shall be binding on the
applicant/developer/landowner.

4) The permission is granted subject to the affidavit submitted by the applicant/developer/landowner
regarding the boundary of possession as per the measurement map dated 14/07/2020, Ma. R. No.
1828/20, and the ownership/possession of the land. The applicant/developer/landowner shall be
solely responsible for any individual or court disputes arising regarding the possession/boundary of
the said land or the building. Development shall not be permissible under this permission on any
land whose ownership/possession does not belong to the applicant/developer/landowner.

5) The applicant/landowner/developer shall be solely responsible if there is any financial institution's
charge (Bhoja) on the subject land.

6) Since the Urban Land (Ceiling and Regulation) Act, 1976 has been repealed, the applicant has
submitted a prescribed affidavit and bond (No. 378/2021) on a Rs. 500/- stamp paper, notarized by
Shri. Hemant Tanpure on 27/12/2021, for matters under this Act. The building permission is being
granted subject to this affidavit and bond. The applicant/landowner/developer shall bear the entire
responsibility for the same. If the information in the said affidavit and bond is found to be false or
misleading, the construction will be considered unauthorized and will be liable for action.

7) Before commencing any development work on the subject land, it is mandatory to demarcate the
layout on the gropnd and get it certified by the Land Records Department. After demarcation as per
the sanctloned Iayout the area of the plot, road width, 10% amenity plot, and 10% open space

/

should not be, Iess than what Is\ shown In the sanctioned layout. If any change occurs, it will be

mandatory to ge,t the Iayout sa?ctloned again. No development can be done without submitting a

copy ofsur_h certn‘fed Iayout to the Authority and obtaining its final approval.
)\ , o L
; q X N~

v
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or the Revised Proposal for Residential and Commercial project on S. No. 282/2, area 8080.00 sq. m., at Moy, _ &
Maan, Taluka - Mulshi, District Pune) \

Additionally, if the landowner/developer needs to transfer the internal roads, amenity area, and the
area affected by the sanctioned regional plan roads/road widening, to the concerned planning authority
in exchange for increased Floor Space Index (FSl), it will be mandatory for the landowner/developer to
apply formally to the concerned Land Records Department for the measurement of such ancillary area
at their own expense. Thereafter, the landowner/developer shall, at their own expense, execute the sale
deed for the land under such area in favor of the concerned planning authority and shall be eligible to

apply for increased FSI for that area with the relevant construction map and documents, along with the

7/12 extract and the actual site possession (of that area).

8) The sanction is for the combined area of S. No. 282/2, 8080.00 sq. m., included in the sanctioned
map. It is mandatory for the applicant/developer/landowner to submit the 7/12 extract and
measurement map regarding the consolidation of the area mentioned above.

9) The front, rear, and side marginal distances of the proposed construction, as shown in the
sanctioned map, must be kept permanent and open on the site. |

10) The use of the plot and the proposed building in the layout must be strictly for the Residential and
Commercial purposes as permitted in the sanctioned map. If the use of the building is to be changed,
prior approval of the Authority will be required.

11) Itis mandatory to submit the Non-Agricultural (NA) permission and the certificate from the licensed
Architect/Engineer/Structural Engineer/Supervisor when applying for plinth inspection. Similarly,
when applying for the Occupancy Certificate, it will be mandatory to submit the updated 7/12
extract / Property Card and measurement map showing the consolidation/subdivision of the land in
the Revenue/Land Records.

12) If further construction is carried out after the completion of the plinth as per the sanctioned map,
without obtaining the Plinth Inspection Certificate, such construction will be considered
unauthorized.and liable for penal action.

13) The roads, ope#‘spaces, and classified/regional plan roads/road widening areas shown in the layout

. must be kept open.fqr use by the general public and neighboring landowners.

f . 14) The applicant/develt;per/Iandowner must develop the roads, drains, apen spaces, etc., in the layout

‘1 C at their own expense and satisfactorily on the site before distributing the plots/flats.

\15) The number of floors and height of the proposed construction must not exceed what is shown on

k\“'.-thg“simtioned layout/construction maps.

16) The area of the proposed construction, the total construction area (including any existing
construction on the plot), amenity area, and Regional Plan roads/road widening area must be

actually present on the site as shown in the map.
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(For the Revised Proposal for Residential and Commercial project on S, No. 282/2, area 8080.00 sq. m,, at Moul\?)s

Maan, Taluka - Mulshi, District Pune)

17) No construction that obstructs the natural flow of the drain/river on or adjacent to the site can be
undertaken. Similarly, unauthorized changes to the ground surface (topography) of the land cannot
be made while developing the said land. If an accident occurs due to development in violation of this
condition, the applicant/developer/landowner shall be responsible.

18) The Stilt should not be enclosed in the future. Also, the stilt must be used only for parking.

19) The developer and supervisor shall be jointly responsible for carrying out the development on the
site as per the Structural Design prepared by the Structural Engineer/Designer.

20) This permission is granted subject to the affidavit provided by the applicant/developer/landowner
on 27/12/2021. It is mandatory for the applicant/developer/landowner to comply with all the rules
of the Certified Development Control and Promotion Regulations and the safety standards
prescribed by the Bureau of Indian Standards. (Rule No. 7.1)

21) As per the instructions from the Government Urban Development Department vide letter no. TPV-
4308/4102/P. No. 359/08/Navi-11 dated 19/11/2008, the applicant/developer/landowner and the
Architect have mentioned the total carpet area of each flat in the construction map. The Architect
and the applicant/developer/landowner shall be jointly responsible for any errors, mathematical
mistakes, etc., regarding the stated carpet area. '

22) If the competent authority/Gram Panchayat that was assured does not provide the necessary
drinking water facility for the proposed building/development, the applicant/developer/landowner
must complete the necessary provision for drinking water at their own expense before the actual
use/transfer of flats in this project.

23) Similarly, it will be mandatory to make proper arrangements for sewage and sanitation before the
actual use. It will be necessary to provide separate containers for wet and dry garbage on the site.
The applicant/developer/landowner must establish a vermicompost project for biodegradable wet
garbage at their own expense.

24) The area of the said land is more than 500 sq. m. Therefore, it will be mandatory for the
applicant/developer/landowner to undertake tree plantation at the rate of one tree for every 80 sq.
m. of area and ensure. ltS upkeenp.

25) It will be mandajfory to use fly ash during construction as per Government instructions.

26) The apphcant/developer/landpwner must install a solar water heating system at their own expense
before the buildmg s use. ': ,']

27) it is mandatory {or the 1ppIlcant/dweloper/hndowner to erect a West Water Treatment Plant and

itis nece)ssary to reuse the water for the garden and tree upkeep.

1 n H ; ./
By, , ) g
FAa
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9qor the Revised Proposal for Residential and Commercial project on S.No. 282/2, area 8

Maan, Taluka - Mulshi, District Pune)

28) After the completion of construction of ahv building for which a Commencement Certificate is
granted, if the applicant/developer/landowner commences partial/full use of any part of the
building without submitting the application for completion as per Rule No. 7.5 and obtaining the
Occupancy Certificate as per Rule No. 7.6 of the Approved Development Control and Promotion
Regulations, the applicant/developer/landowner shall be liable for action.

29) Regarding Special Buildings as per Clause No. 6.2.6.1 of the Certified Development Control and
Promotion Regulations:

a) As per Clause No. 12.6 (b) of the Certified Development Control and Promotion Regulations,
it is mandatory for the applicant/developer/landowner to design and develop a 6.00 m wide
pathway around the proposed building that can bear the load of a fire engine weighing at
least 45 tons.

b) As proposed by the applicant/developer/landowner, all high-rise buildings must be on a stilt,
and the parking facility must be proposed as per Clause No. 16.1 of the Certified
Development Control and Promotion Regulations.

c) As per the notification of the Urban Development Department dated 28.8.2009, and Note -
(as per Rule No. 4), if changes in the planning of high-rise buildings (above 15m) are required
by the Chief Fire Officer of Pune/Pimpri-Chinchwad Municipal Corporation / Maharashtra
Fire Services, Mumbai / Pune Metropolitan Region Development Authority, fresh approval

from the concerned Chief Fire Officer/Director will be required.

d) Compliance with the provisions of Clause No. 6.2.6.1 and Part-4 regarding fire prevention
measures in the Certified Development Control and Promotion Regulations shall be
mandatory for the applicant/developer/landowner.

e) The applicant/developer/landowner must provide the necessary water supply for fire

ﬂ"'b‘revsntion in addition to the normal use water supply, at their own expense and
responsibility.

f) Itis necé_ssary to provide lift facilities as per Clause No. 18 of the Certified Development
Control arl\d Promation Regulations.

g) The Structural Design of such buildings must be earthquake-resistant. The

e applicant/developer/landowner must submit a Structural Stability Certificate from a

R “~e____—registered Structural Engineer to the concerned Fire Officer and this Authority.

h) Before issuing the Occupancy Certificate, it will be mandatory for the

applicant/developer/landowner to submit the Final No-Objection Certificate from the Fire

)
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% Department, confirming that all fire systems and facilities have been provided and are in

good working condition.
i) The No-Objection Certificate and accompanying maps have been authenticated vide letter

no. FPM/441/2024, dated 23/02/2024, from the Pune Metropolitan Region Development

Authority, Pune. If changes are made to such planning while granting approval in the said
maps, it is mandatory to obtain a revised No-Objection Certificate from the concerned Chief
Fire Officer/Director.

30) The contractor or building developer must provide temporary facilities like sheds, toilets, drinking
water, and a créche for pregnant women, lactating mothers, and children aged O to 6 years among
the laborers working at the site of large building construction.

31) Restrictions on building height have been imposed by the Central Government's Ministry of Civil
Aviation notification No. G.S.R. 751 (E) dated 30/09/2015. As per the Aviation Department's Color
Coded Zoning Map, the proposed site is included in the N6 Zone. The permissible height there is 737
m. The MSL of the said site as per the Authority's ELU map is 570. And the maximum building height
is 68.0 m. Therefore, the total MSL is 638 m. Thus, there is no need to obtain a No-Objection
Certificate from the Aviation Department. However, in the future, if required in connection with
these restrictions, it will be mandatory for the applicant/developer/landowner to obtain Defence
NOC from the Ministry of Defence.

32) In this case, no residential use will be permitted in the area shown as 20% commercial use.

33) If any arrears arise in the future regarding scrutiny fees, premium fees, development fees, security
deposit, and labor welfare cess, etc., on the subject land, it will be mandatory for the applicant to
deposit the said amount with the Authority.

34) If any information or documents submitted by the applicant are found to be false/misleading, the

present development permission and commencement certificate shall be deemed cancelled.

35) For the previously sanctioned project (P. No. 1174/21-22, dated 08/12/2022), the sanctioned FSI
area was 12347.75 sq. m. + NON-FSI area 4899.71 sq. m., totaling 17236.69 sq. m. Environmental
Department NOC was not required for this total area. Now, since the revised proposal is submitted
by applying the TOD Regulations, the FSI area is 23327.47 sq. m, + NON-FSI area 2410.61 sq. m.,
totaling 25738 p8 5q.. M. Therefore, it will be mandatory for the applicant to submit the

Enwronmental Departments No-Objection Certificate before commencing construction of the
addmonal area’ beyond the total 17236.69 sq. m. sanctioned in the previous case. Note that

o

construcnon on the area exceedmg 17236.69 sq. m. without obtaining the Environmental

Department 5; No: Objectlonﬁertlflcate will be considered unauthorized.
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36) The Government Notification No. TPS-1818/P. No. 236/18/Viyo. and Prayo./Kalam 37 (1 k) (g) and
Section 20 (4)/Navi: 13 dated 02/12/2020 has been sanctioned and came into force from
03/12/2020. As per the said notification, the TOD Policy for Pune Municipal Corporation dated
10/10/2022 is applicable to the Authority. According to these regulations, no boundary wall/fence
will be permissible on the boundary of the plot adjacent to the road, and 50% of the front marginal
distance (subject to a minimum of 3.0 meters) can be used as a pedestrian pathway. Accordingly,
after leaving the space for pedestrians as mentioned above, it will be mandatory for the applicant to
build/erect a fence on the set-back boundary.

37) The following terms and conditions are included as per the guidelines of the INDIAN AIRFORCE
AERODROMES.

a) If any information or documents submitted by the applicant in Appendix C and F are found to

be false/misleading, the present development permission and commencement certificate
shall be deemed cancelled.

b) The following terms and conditions as per Appendix D1 shall be binding on the applicants.

¢) If residents complain due to vibration/damage and noise pollution arising near the
aerodrome, no compensation will be permissible.

d) No additional construction such as radio/lightning arrestor/pipes/water tanks and others can
be proposed other than what is shown in the sanctioned map.

e) As per Appendix D3, it will be mandatory for the applicant to provide proper obstruction
marking and lighting as mentioned in ICAO Annex 14 and IS 5613 Chapter 6, and it will be
necessary to change/maintain/repair them from time to time as per the rules.

f) As per Appendix E, if foreign nationals are working in the said project, it will be mandatory
for the applicant to submit the details and relevant documents regarding them from time to

T
time: 2,

\ L N

. (With t!;'ue approval of Hon'ble Metropolitan Commissioner Sign/-
s~ ~——and Chief Executive Officer) For Hon. Metropolitan Commissioner
and
Chief Executive Officer.
Pune metropolitan Region Development Authority, Pune
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TRUE TRANSLATION FROM MARATHI TO ENGLISH OF REVOCATION ORDER DATED 26.06.2025 BY
PMRDA IN ANNEXURE R-IV

Subject:- Regarding legal action to be taken against the developer of the
construction project "Wellworth Poornam' in the property No. 282/2 at
Village Mauje Maan, Tal. Mulshi, Dist. Pune, Mr. Grow India Realcon LLP,
for the construction of the construction project started without obtaining
environmental clearance (EC) as per the Enviranment Protection Act 1986
and the notification dated 14th September 2006 of the Union Ministry of
Environmenl and Foresls. Also regarding cancellation of the construclion

permit of the said construction project.

Reference :- 1) Revised development permission and commencement certificate dated
28/02/2024 from the Authorily No. 2112/23-24 received.
2) Applicant Mr. Kalpesh Yadav's application complaint dated
21/04/2025.
(Received by this office on 15/05/2025)
3) Letter from this office No.: BMU/Mr. Man/G.No.282/2/1236, dated
19/05/2025 .
4) Applicant Mr. Kalpesh Yadav's complaint application through e-mail
dated 14/05/2025
5) Application dated 14/05/2025 by President Shri. Kalpesh Yadav on
behalf of the applicant Discipline Punekars Forum (Received by this office
on 28/05/2025)
6) Letter from Lhis office regarding atlendance at lhe hearing, No.:
BMU/Bhoi. Maan/G.No.282/2/1928 dated 06/06/2025.

Plaintiff:- Mr. Kalpesh Yadav
Defendant:- Mr. Grow India Realcon LLP on behalf of. Partner Mr. Vineet Goyal
Date of hearing :- Date: 13/06/2025 at 11.30 am
Venue of Hearing:- In the office of the Hon'ble Additional Metropolitan Commwssmner Pune
Metropolitan Region Development Authority, Pune, New Adrnlmstrah{/e*) \\
Building, Near Akurdi Railway Station. Akurdi, Pune- 41104:1 ‘ % "
9) Background of the Case :- > | e, -\’.-_f:l"ﬁ"{\ "“ |

In accordance with the above subject, under reference no. 1, develo rne#n Dermtssxon ang ...‘ -
commencement certificate have been obtained for the area of S. Q\P 9\82/2 in anlage /:_-,
Mouje Maan, Tal. Mulshi, Dist. Pune. Also, under reference no. the complqmt
application of Shri. Kalpesh Yadayv has been received by this office. Under’
the developer was informed about submilting the explanation. Also, under reference no.
6, a hearing was held with the Additional Metropelitan Commissioner of the plaintiff and
the defendant. In accordance with the said hearing, as ordered by the Additional
Metropolitan Commissicner, Lhe following is submitted.

Eenue no'u 3,
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The submissions of the plaintilf and the defendant are set out in a table as follows.
The construction of Kalya House in the open space within the 23.0 m buffer zone in the
building permit granted to you is shown incorrectly. The said construction should be
Immediately demolished and a revised building permit should be obtained.

As per the "Pre-Approval P.R. No. 1174/21-22, dated 08/12/2022, approved FSI
area 12347.75 sg.m. +- NON FS| area 4899.71 sq.m. total 17236.69 sg.m. No No
Objection Certificate was required from the Environment Department. Since the revised
proposal was submitted by applying TOD rules for the revised proposal, the FSI area of it
Is 23327.47 sq.m. + NON FS| area-3133.01 sq.m. tolal 26460.48 sq.m. While granting the
sald revised permission, it will be mandatory to submit the No Objection Certlficate from
the Environment Depariment before starting the construction of the additional area of the
construction area of the pre-approved case of 17236.69 sg.m. Il construction is carried
out on an area of 17236.69 sq.m. without obtaining the No Objection Certificate from the
Environment Deparlment, It should be noled thal the said construction will be
unauthorized.” The said conslruction was granted a revised permil on 28/02/2024 with
this condition. Accordingly, condition No. 35 in Appendix 'A' of the said permit is being
violated. Therefore, the said revised construction permit should be considered cancelled.

In the case under reference no. 3, the Chairman Shri. Kalpesh Yadav, on behalf of

the complainant applicant Discipline Punekars Forum, has submilted information on points
110 8. Itis briefly as lollows:-

Sr.No. Complainants Issues Issues wise Explanation
1. As per the approved construction plan of | On checking the color copy of the
the said construction project, while the | approved construction map of the said
developer is actually constructing on the | case, the club house is proposed in the
site, as per Regulation No. 19.6 (i ) of | open space in lhe 23.0 m. buffer zone
the Development Control and Promotion | on the west side. Also, in the regulation
Rules 2018 (DCPH 2018), it is observed | No. 19.6 (i) of the Rules 2018 (DCPR
that the distance of the rear margin is | 2018), it is mentioned that the common
less than 23 meters while the distance of | distance and road widening are
the front, rear, side margin is 23 meters | permissible in the said 23.0 m. buffer
as per the rule. It Is observed thal lhe | zone. Accordingly, it is seen that the
administrative  authorities have given | said club house has been shown
H‘”\ illegal construction permission for the [ incorrectly
“M\construction of the club house within Lhis
Ies‘s distance, in the inlerest of the
developer and the architect, which is
inconsistent with Regulation No. 19.6 (ii)
of the Development Control and
Promation Rules (DCPR 2018).
: 2. While approving the flnal revised | This topic is related to the Revenue
C construction maps dated 28th February | Department
2024, the Engineer, Archilect has
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violated the special terms and conditions
in the NA cerlificate dated 27th May
2021, vide No. Mulshi/NA/SR/24/2021,
dated 27th May 2021, issued by the
Hon'ble District Collector's Office, Pune.
The class of land, its occupancy, The
developer has violated the terms and
conditions of her lien, non-agricultural
levy and approved encumbrance

Considering  the  construction  for
commercial purposes approved as per
the final revised construction map, the
administration has come 1o the notice of
the regulation d.. (1) (0) (fr) id sloreill
and prasanya in the Development Control
and Promotion Rules 2018 (DC-2018),
according to which, while it is in order to
give approval for commercial use of 20%
of the total construction area (RUA) as
per the construction map, it is observed
thal the Development Permission
Department of the Pune Metropolitan
Region Development Authority has
illegally given permission te the architeclt
for commercial use of less than 20% in
the final revised construction map

At the time of permission dated
28/02/2024, Minimum 20% of the Basic
FSI was properly located on the map.

While approving the construction maps
of the construction project, it is observed
that the administration has illegally given
permission for construction within the
Marginal Distance. I we look al the
revised construction maps, it is observed
thal the administration has violaled the
Construction Development Rules by
illegally giving permission to the facility
area and the boundary wall within the
facility area, STP plot, transformer, OWGC
etc. within the Marginal Distance.

In the said revised constructzon plan the
height of the said- buljdmg excludng the
parking lot, excludlng tne commonr
distance required by thexrures *35\63 0.,
m. As per Regulatlon No. 1?.3 (o) and.
17.3 (7) of t 1e D velopmem Control‘ano '

s\2018 (DCPR 2018Y7 |/
\‘h\ce‘au {he'front side is’
12.0 m. and the u‘now distance on

Promotion

the common

the other side is correclly shown. Also,
more distance than required has been
left. And the tacility area and its wall
mentioned by the complainant STP
plate, transformer, OWC etc. are open
use.

Considering the number of residential --

The said parking will need to be planned
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commercial units in the final revised
construction maps, it is observed that
adequate parking arrangements as per
Table No. 07 of the Development Control
and Promotion Rules 2018 (DCPR-2018)
have not been planned at lhe lime of
approval of the construction maps. As
per the final revised construction map,
lhe total number of residential +
commercial units is 432 two wheelers,
432 The planned parking area for
bicycles and 156 cars is not found on the
site as It was planned in the construction
maps.

prior to final occupancy.

The final revised building permit and
construction maps were approved by the
Planning Permission Department of the
Pune Metropolitan Region Development
Authority  vide  BMU/CRNO.2112/23-
24/8926 dated 28 February 2024. It is a
matler for lhe developer to lake
environmental clearance (EC) as per the
final revised approved construction
maps. Carrying out construction of a
construction project as per the revised
construction maps without oblaining
environmental clearance (EC) certificate
is a violation of the Environment

Protection Act.

For additional information, a copy of the
EIA Notification 2006 issued by the Union
Ministry of Environment and Forests
under the Environment Proleclion Act
1986 and the said Act on 14 September
2006 is attached with the statement. As
per the EIA Nolification 2006, it is
mandatory to obtain  Environmental
Clearance (EC) before starting the
construction on the aclual site for a
conslruction project with a total bullt up
area (Total Buill Up Area) of more than

As per the condition no. 35 of the
development permission and The
Commencement  Certificate  dated
28/02/2024 issued by the Authority it is
stated as lollows,

35) As per the previously approved
P.No. 1174/21-22, dated 08/12/2022,
the approved F8I area of 12347.75 sg.m.
+ NON FSI area of 4899.71 sg.m.
totaling 17236.69 sg.m. was not required

for the Environment Department's No-
Objection Certificate. Now, since the
revised proposal has been submitled by
applying TOD rules for the said revised
proposal, the FS| area of 23327.47
sg.m. + NON FS| area-2410.61 sg.m.
totaling 25738.08 sq.m. is becoming.
Therefore, it will be mandatory for the
applicanl to submit the No-Objection
Certificate of the Environment
Department  before  starling  the
construction of the additional area of
17236.69 sq.m. construction area in the
previously approved case. It should be
noled Lhat if construction Is carried out
on an area of 17236.469 sq.m. without
oblaining a no-objection certificate from
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20,000 square melers. However, the
developer, in consultation with the
administrative officers of the Maharashlra
Pollution Control Board and the Pune
Metropolitan Region Development
Aulhority, has started the construction of
a total built up area (TBUA) of 26460.48
square meters on the actual site as per
the revised construction map and it is
also observed that the conslruction has
been completed

The details of the Total Built Up Area
(TBUA) as per the revised construction
map as evidence that the Development
Permission Department of the Pune
Metropolitan Region Development
Authority has granted construction
permission far a lotal construction area of
26460.48 square meters (TBUA) vide
BMU/CRNO.2112/23-24/8926 on 28
February 2024 are atlached o your
notice. For your information, we are
bringing tc your attention the following.

DISCRI FSI AREA NON CONSTR

PTION FS| UCTION
CO | RESI | AREA AREA
MM | DEV
ERC | TIAL
AlAL
BUILT | 1862 | 2146 | 2410.61 | 25738.06
AREA .25 | 5.22
TRANS 30.77 30.77
FORM
ER &
0G
UGWT 80,00 80.00
OHWT 37.40 37.40
STP & 74.23 74.23
owe
ARCH. 500.00 500.00
PROJE
CTION

the Environment Department, lhe said
construction  will  be  considered
unauthorized.

Accordingly, the complainant  has
submitted a photograph of the building
under construction along with the said
proposal and accordingly, the said
conditions are being violated. Thereflore,
il is necessary 1o issue a slay order on
the construction of the said project.
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TOTAL | 1862 | 2146

25 | 5.22

3133.01 | 26460.46

Condition No. in the final revised building
permit dated February 28, 2024. 35 "As
Per the previous approval No. 1174/21-
22, dated 08/12/2022. the approved FS|
area ol 12347.75 sq. m. + NON FSl area
of 4899.71 5. m. totaling 17236.69 s(].
m. was not required for the Environment
Department's No-Objection Cerlificate.
Now. since the revised proposal has
been submilted by applying TOD rules for
the said revised Proposal, the FSI area of
23327.47 sq. m. + NCN FS| area of
2410.61 5q. m. lotaling 25738.08 sq. m,
Therefore, the applicant will be required
10 submit a No-Objection Certilicate from
the  Environment Department  before
starting the construction of the additional
area of 17236.49 sq. m. construction

area in the previously approved case,

Without  obtaining the No -Objection
Certificate  from  the Environment
Department,  17236.49 Sg. m. i

construction is dene on an area, il should
be noted that the said construction will
be considered unauthorized." In spite of
such clear instructions, the developer
started construclion on an area of
17236.69 sq. m. i.e. 26460.48 sq. m. as
per the approved construction maps.

It has been observed that 26460 sq.
m. of area has been construcled on he
actual site as 21 floors. It has been
observed that the construclion of an area
Mof 11082. 58 sq. m. has been carried oul
b\y lhe developer as mentioned in
condition 3. 35 of the final
construction permit,

revised

As per the provision of penal aclion

As per condition No. 35 of lhe
development permission and
commencement cerlificate dated

28/02/2024 from the Authority, It is
slaled as follows.

Condition No. 35 of the certificate
slates as follows.
174/21-22, 35) As per the previously
approved P.S. No. Dated 08/12/2022,
the approved FSI area 12347.75 sq.m. +
NON FS| area 4899.71 sg.m. totaling
17236.69 No No Objection
Certificate required from the
Enviranment Department., Now, since
the revised proposal has been submitted
by applying TOD rules for the said
revised proposal, the FS| area thereof is
23327.47 sq.m. + NON FS| area-
2410.61 sq.m. totaling 25738.08 sq.m.
Therefore, it will be mandatory for the

applicant to submil a No Objection
Certificate  from

sq.m.
was

the
before

Environment
starting  the
construction of the further increased
area of the construction area of 17235.49
sq.m. Iin Ihe previously approved case.
Without obtaining the No Objection
Certificate  from Environment
Department Il should be noted that if
construction is carried out on an area of
17236.69 sq.m., the said construction
will be considered unauthorized.,

Department

the

Accordingly, the complainant has
submitted a photograph of the building
under censlruction along with the said
proposal and lhe said

conditions are being violated. Therefore,

accordingly,

il Is necessary to issue a stay order on

the construclion of the said project.

611
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against unauthorized construction as per
the office circular issued by the Pune
Metropolitan Reglon Development
Authority, the administration is required
to levy penal action against the developer
for 11082.58 sq.m. of unauthorized

construction.

While it is
permission from the Central Ground
Water Resources Authority (CGWA) for
digging the foundation of a construction
project and exlracting groundwater from
¥ borewells in the properly area, it is
observed thal the developer of lhe said
property is illegally digging and extracting
groundwater from the property area of

mandatory 1o oblain

the construction project without taking
any official permission for digging and
extracling groundwater.

Considering the seriousness of the
complaints raised above, il is observed
that while constructing the construction
project 'Welworth Poornam' in S. No.
¢/ property at Vilage Mauje Man,
Tal. Mulshi, Dist. Pune, it is observed
lhat the developer has viclated the
Development Control and Promotion
Rules 209¢ (DCPR-309¢), Environment
Protection Act 9%¢& and the special rules
in the EIA Notification 00§ issued by the
Union Ministry of Environment and
Forests on 9% September 0¢f under
the said Act. We should immediately take
penal action against the unauthorized
construction of the said construction
project and take action against the
construction  project as per the
Development Control and Promotion
Rules 209¢ (DCPR - 309¢) within the
nex! ¢ days, otherwise the administrative
officer of the Development Permission
Department will be the one who will lake

The issue of digging the foundation

during the construction of a
construction project is related to the

revenue department.

4. It is mandatory to obtain
permission from the Central Ground
Water Resources Committee

(CGWA) for pumping groundwaler
from borewells - this issue is related
to the Revenue Department.

Since both the above complaint

issues do not fall under the
jurisdiction of this office, it would be
appropriate for you to seek redress

from the concerned department.
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aclion againsl this illegal construction.It
should be noted that legal action will be
taken against the Director of the
Development  Permission  Department
and other officials in the administration.
assuming thal they are invalved in (he
mismanagement of the construction.
Issue wish conclusion:-

In the subject matter, a complaint has been filed in this olfice regarding the construction
project "Wellworth Poornam' in the property No. 282/2 at Mouje Maan, Tal. Mulshi, Dist.
Pune through the above-referenced Ietter. Accordingly, while obtaining the revised
construction permission for your project, the following is mentioned in Candition No. 35 of
the Development Permission and Commencement Certificate As per the earlier approved
P.R.No. 1174/21-22, dated 08/12/2022, the approved FSl area of 12347.75 sg.m. + NON
FSI area of 4899.71 sq.m., totaling 17236.69 sq.m., did not require a No Objection
Certificate from the Environment Department. Mow, since the revised proposal has been
submitted by applying TOD rules for the said revised proposal, the FSI area of 23327.47
§@.m. + NON FSI area-3133.01 sq.m., tolaling 26460.48 sq.m. Therefore, it will be
mandatory for the applicant to submit a No Cbjection Certificate from the Environment
Department before starting the construction of the additional area ol 17236.6% sqg.m. of the
previously approved construction area. If construction is carried out on an area of 17236.69
$q.m. without obtaining a No Objection Cerlificate from the Environment Department, the
said construction will be considered unautherized, Take nate."
Order
In accordance with the complaint filed by Mr. Kalpesh Yadav, all the issues mentioned
have been re-examined after hearing and as per condition No. 34 mentioned in the
certificate issued by this office on 3¢/02/302%, the said commencement certificate is
being cancelled in principle as the non-applicant has constructed an area exceeding the
FSI construction mentioned in the previously approved environmental clearance certificate
without filing a revised no-objection. After fiing a revised no-objection from the
Environment Department, a fresh proposal for construction permission should be filed. Till
1,hen no development work should be done on the site otherwise the said construction will
/ be considered unaulhorlzed and legal action will be taken,

'/ i ‘Sd -

f ' Deepak Singla (IAS)

'.l Sein " ey ;‘ Additional Metropolitan Commissioner

\ - . e ﬂ {.’; Pune Metropolitan Region Development
l'\f W ¥ v J Aulhority, Pune.

Copy To- 1) DISIGIpllr]G Punekars Forum President Shri. Kalpesh Yadav, Address- S.No.
24/46/12 Sopan Nagar, Vadgaon Sheri, Pune - 411024,
2) May. On behalf of Grow Indla Realcon LLP. Partner Shri. Vinest Goyal, Address:
Mau. Mann, Ta, Mulshi, Dist.Pune.
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